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REFERENCES TO FORMER CASES. L.-fI~ No. PM.-.108 0' 1912.j 

i . 1912. 
Deptt •• date, Brief Title of 
and Nos. or Pile. GOVERNMENT OF EASTERN BENGAL AND 
File No. and 1 1 ASSAM. 
i ear, 1 I , I POLITICAL DEPARTMENT. 
1. Pol. A, I Revised rules 

Mar. 1907 . for the admlnis.l 
Nos.45-84. tration of civill 

and criminal 1 

2. Judl., At 
Dec. 1907, 
Nos .. 16-31. 

3. Poll •• B, 
feb. 1911, 
Noe. 66-85 

(..fila. ). 
1 

• Conicil. 
Poll •• A, 
Mar. 1911, 
Nos. 1.21. 

5. Ditto, Sep 
1911. 
Noa. 34-37 

PC:&ITICAL - A. 

justice in the I 
hili districts. 

-
fEBRUARY, 

Noe. 65-74. 
formation of the 
Sib. agar and Noq gong Mik1r Hills 
Tract and rules Extension of section 144 of the 
for the adadnis- Criminal Procedure Code and of sections 
trat ... of jus- 2(1). 22, 23 38(2) and 40 of the Chin 

I 
tiee and police IHillS RegulatIon of 1896 with necessary 
therein. modifications to the hill districts 

and frontier tracts of Eastern Bengal 
Memorials of Dr. and Assail. 
Fraser against 

I 
the -8aw1-
system in the 
Lushai Hills. 

••••• 

•••••• 

TABLE Of CONTENTS. 

INo• 65.- From the Gove~nt of lndi., t foreign Department, No.1762i.8., 

I 
dated the 22nd September 1911. 

A.- Enclosure (1) to Proga. No.6'. 
B.-· (2) • • 

.JL&...,L 
81; . .. 

I
NO.66 •• Notification No.783P., dated the 

9th Octobel" 1911. 

No.6?- T6 the Commissioner., Ass .. 
'Valley Districts and Surma 

. Valley and Hill Districts, No. 
843-44P •• dated the 18th 
October 1911. 

Deptt I tNo•68.- Notificat1oa N 
and N;~ date 1 ,Brief Titl. of 9th Octobea- 1;i

7

1

841

·, dated the 

• In.. • 

REFERENCES TO ~ArER CASES. 

No.69.- To the Commissioners. Assam 
Vallay District, and Sur.. 
Valley_ and Hill Districts, No. 

Pol. A, Aprl~14 • 16-33 
(bL p). 
16 

I 

I 
PAPERS OTHER THAN PROCEaDINGS. 
I.- Printed. 

Notes and oraer •• 

11.- Not printed. 

Unimportant papers. 

i\.tt~·.l ....... .:.. " 

84~6P.l dated th~ 18th 
October 911. 

Contd ••• 2/'. 
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No.1O.- 'rom the ~ •• loner~ ~$ 
Veley Dietrlet.. ~. 7~30G.. 
dated the 6th December 1911. 

No.71.- To t~ Ciovemaeftt of l.ndia" 
Foreign Department, No. 16P •• 
dated' tb. 9th Jantiary 1912.-

Ho.12.- ~rom the Govo~nt of India, 
fozoelgn o.partment. ~. l.&OU.a •• 
cfat&d the 16th 3anuary 1912, 

1-.73._ Notification No. 46ft •• dated the 
19't~ Janua.., 1912. ' 

.74.- To the Comml."onera. Ass 
Vall.y Dlat1!"ict-a and Suz; 
Valley ~d Hill Oiatricta, 

. No. 127-128P.. dated ttl 
22th rebruary ~9J2 • 
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NOT E S. 

POLITICAL - A, FEBRUARY ,J912. 

Nos. 65-74,. 

Extension of section 144 of the Criminal Procedure Code and 
of sections 2(1), 22, 23, 38(2) and 40 of the Chin Hills 
R.egulation 'of 1896 with necessary -modifica-tions to the 
hill districts and f~ontier tracts of Eastern Ben9al and 
Assam. 

L-PROGS. No~ 65.J - FROM THE GOVERNM2.NT OF INDIA, 
• FOREIGN OERAt:tTMCNT L!\~Q. 1762S.B., 

DATED THE 22ND SEPr~BER 1911. 

Se cretary, " 

The notifica~ions may go to Press as they stand. 
Copies to Assarh Valley and , SUrma Valley Commissioners for 
information. 

4th October 1911. 
6th October 1911. 

H .K .1 a.LiISCOE. 
J.P. GRUNING. 

L- PROGS.No. 66.J- NOZIFICATION No.783P., ' 
DATED THE 9TIi OCTOBBR 1911~· 

L-PROGS.NO. 67.J- 'Ie THE COIVlWiISSIONER, AS5JiJ.1 VALLEY DI STaICTS, 
SURMA VALLEY AND HILL 

DISraICTS, No. 843-44P., DATED THE 18TH 
OCTOBER 1911. 

L-F-ROGS. No. 68.J- NOTIFICATION No. 784P •• DA.TED TrlE 9nI 
OCTOBER 1911. 

HOGS . No. 69.J- TO THE COIv1N1ISSIONER , Aei§_ VALLEY DISTRICTS, 
t SURlM VJJiLEY< 'AND HILL 

. DIST<RICTS£ 'NO. 845-'4"6P ., DATED THE 
18TH OCTO~ER 1911. 

- His Honour, 

I submit these papers for perusal. The Government 
of India have ' sanctioned our proposals in Dr. Frasar's case 
and we have issued the necessary notifications. . 

~~~-

24th October 1911. 
25th October 1911. 

J.P. GRUNING. 
C.S. BAYLEY. 

Contd ••• 2/P. 
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-- ,. - . I - ., L fiR.OGS a No. 70. ../ - FRuM T~ COMMISSIONER, AS5Ailli ~ 
VALLE~ DI~TRICTS1 No . 7530G., 
DAtED THE 6TII DEl,;EMBER 1911. 

Under Secretary, 

From the Notifications _Nos~ 783P. and 784P., 
dated the 9th October 1911, it would appear that the 
rules are extended to the frontier tracts and other 
hill tracts which are administered like the frontier 
tracts under special laws. The Mikir Hills Tract in 

t - t~e Si.bsagar di strict 
~ . • Judl. A, De~c. 1907, Nos. 16-31. 1 also appear to be 

l administered by the 
1 rules published under 

this Government Notification No. 3873J., dated the 
6th September 1907. From the notes at pages 16 and 17 
of Coneidential Political, A, September 1911, Nosa 34-
37, it would be seen that the notifications quoted 
above were drafted in consultation with ,the Legal 
Remembrancer before submission to India for sanction. 
India~s .sanction should Aerhaps be obtained befol~ the 
Mikir .Hills Tract in the .Sibsagar district are included 
in the schedule of the two notifications. 

Nalini - 29th December 1911. 
t • 

Seqretary, 

I am unable to discover from the papers ',,\'hy the 
Mikir Hills Tract in Sibsagar have been omitted from the 
notifications. ~. -c _. 

The~e are perhaps no missionaries in these hills, 
but the 1lo'cal office.rs would not be likely to apply unless 
there were. 

1st January 1912. S.K.SPJiWAY. 

His Honou~, 

The Commissioner's memorandum may be read. ~e 
; took the old Notifi­

Poll., A, Mar. 1907, Nos. 45-84. --1 -c'atio"n No'. 125173., 
Judl.~ A, Dec. 1907, Nos. 16-31. I dated the 29th 

t • ,~ November 1906, and I 
regre-c that I did nClt recollect that a ~)ortion of the 
Mikir Hills waS transferrgd to the Sibs agar district. 
It is not a matter Clf great importance tot include this 
area in ,the notificcltion but it will make it complete 

.r. - -

-
Contd ••• 3/P. 'rr~"J""- · ~ 

e.lllPi.'i~~~"Yqt 11'~f- .-
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if we do so. If His Honour approves we may ask the Government 
of India to permit us to revise the schedule so as. to include 
the Mikir Hills Tract in the Sibsagar district. 

3rd January 1912. 
4~h January 1912. 

J.F. GlUNING. 
C.S. BAYLEY. 

L-PH.OGS. Noo 71.Y - TO THE SECRETARY TO THE GOV'=--RNMENT 
OF INDIA, FOREIGN DEPARTMENT 
No. 16P., DATED THE 9TH JANUARY 1912. 

L-PROGS. No. 72. J - FROM THE SECRETARY TO THE GOVERNMENT 
OF I NDIA, FOREIGN DEPARTMENT 
No. 140E.B., DATED THE 16TH JANUARY 1912. 

Secretary, 

A draft notification put 'up for approval 

18th January 1912. 
18th January 1912. 

S.K. SAWDAY. 
J.F. GRUNING. 

L PROGS. No. 73.'::; - NOTIFICATION No. 46P., DATED 
THE 19m JANUARY 1912. 

L-PROGS. No. 74.J - TO THE COMNiISSIONER, SURMA VALLEY AND 
HILL DISTRICTS. No. 127-28P., 
ASSM1 VALLEY DISTRIctS J 

DATED THE 28TH FEBRUARY 1912. 

,.-" 
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GOVERNMENT OF EASTERN BENGAL AN D ASSN/I.. 

POLITICAL DEPARTMENT. 

POLITICAL - A, 

FEBRUARY 1912. 

Extension of section 144 of the Criminal Procedure 
Code and of sections 2(1),22,23, 38(2) and 
40 of the Chin Hills Regulation of 1896 with 
necessary modifications to the hill districts 
and frontier tracts of Eastern Bengal and Assam. 

No. 65. 

No. 1762E.B., dated Simla, the 22nd September 1911. 

From - The Under-Secretary to the Government of India, 
Foreign Department, 

To - The Secretary to the Government of Eastern 
Bengal and Assam, Revenue and General Department. 

I am directed to acknowledge the receipt of 
your letter No. 45-C.G.T., dated the 17th August 1911, 
regarding the conduct of Dr. Fraser of the Welsh Calvinis­
tic Methodist Foreign Mission in the Lushai HillS, and 
the necessity of obtaining special powers for the Local 
Government to deal with such cases by the extension to 
the hill districts and frontier tracts of Eastern Bengal 
and Assam of section 144 of the Code of Criminal Procedure, 
and sections 2(1), 22, 23, 38(2) and 40 of the Chin Hills 
Regulation of 1896, vdth necessary modifications to suit 
the conditions of those areas. 

2. In replYt I am to say that the Government of 
India agree in the course propo$ed by His Honour the 
Lieutenant-Governor, and to convey sanction to the issue 
of the notifications forwarded with your letter with the 
slight modifications shown in the attached drafts. 

L-A.- Enclosure (1) to Progs. No. 65 - Same as Frogs. No.66-1 

L-B.- Enclosure (2) to Progs.No.65.-Same as Progs.No.68.-I 

1 
t 

~··~r· 

•••• 
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NOIDICAI IC!j. 

The 9th October 1911. 

No. 7SaP.- In exercise of the powers conferred by 
sections 5 and ~A. of the Scheduled Districts Acts, 1874 
(XIV of 1874), and with the previous sanction of the 
Governor General in Council, the Lieutenant-Governor of 
Eastern Bengal and Assam is ple.sed to extend aection 144 
of the Code of Criminal Procedure, being Act V of 1898, 
to the areas specified In the schedule hereto annexed 1n 
the restricted and modified from set out -below t-

-. In caa. s where In the opinion of the Deputr CORDl­
•• ioner or the Superintendent, lanedlate prevent on or 
speedy remedy 1s desirable, the Deputy Commi.sioner or 
Superintendent, may, by a written order stating the 
material fact. of the Case and served upon the person 
again at whom it 1. made or 1f such order cannot be SO 
served notified by proclamatioa in such aanner as the 
Deputy COJDlssJ.oner or Superintendent may think fit, 
direct any person to abstain from a certain act or to 
take certain property In hi. p.sse.slon or under hi. 
manag .... nt, If such Deputy Commissioner or Superintendent 
considers that such direction 1. likely to prevent, or 
tend. to prevent, obstruction, annoyance or injury. or 
r1sk of obstruction, annoyance or injury to any person 
lawfully employed. or danger to human life, health or 
safety, or a disturbance of the public tranquillity, or 
a riot or an affray. . 

(2) Nt order under this section may in cases of elDP.rgency 
or In Cases where the circumstance. do not admit of the 
serving in due tt.e of a notice upon the person against 
who. the order is directed be passed ex parte. 

(3) Nt order under this section may be directed to a 
~articular individual. or to the public generally whe" 
fre'1Uentlng or vi.iting a -particular place. 

(4) The Deputy Commissioner or Superintendent .ay rescind 
or alter any order made under this section by himself or by 
hi. predece.sor in office. 

(5) No order tinder this sectlon shall remain in force for 
more than two montha froll the making thereof. unle •• , 1n 
Cas.,. of danger to human llfe, health or safety or a llkeli-

I hood of a riot or an affray, the Local Government, by noti­
fication In the official 9az.tte~ otherwise directs. 

SCHEDULE .. 

The North Cachar subdivision of the Cachar district, 
the Garo Hl1~., the Khasi and Jaintia Hilla, the Dibrugarh 
Frontier Tract in the Lakhimpur district, the Naga Hills, . 
the Mlklr Hills Tract In the Nowgong district and the Lushai 
Hi lls district. 

By order of the Lieutenant-Governor, 
J.f.GRUNING. 

Secr~tary to the Government of Eastern 
~ .__ -- a.tWal and AsSail. 

::'.~~ .. ,:.i. t))'" '-=f~ - 70t0\.;,. 'fypiat 
~ -~~];<,,'o , A~wt:1 -

: ... ::r,pr:· .d~l~\ q.(7~~I~\&C~' 
( 

Chech A -':'y. .~ 

Contd ••• 2/P. 

,_~ ... C,._~.I 



No. 67. 
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No. 843-44P., dated Shillonl, the 18th 
October 1911. 

Memo.by- The, Unde~Secretary to the Government of 
Eastern Bengal and Assam, Revenue and 
General Department. 

A£opyof the foregoing notification, together with 
10 spare copies, 1s forwarded to the COnlDi •• loner, 
essa-. Valley Distri~tft urma Valley and Hilistricts, for information. 

NOT If ICATION. 

The 9th October 19~1. 

No. 784P.- In exerc1s. of tbe powers conferred by 
sections 5 and 5A of the Scheduled Districts Act 1874 
(XIV of 1874), and with the preylous sanction of the 
Governor General in Council, the Lieutenant-Governor of 
Eastern Bengal and Assam ia pleased to extend sections 
22, 23, 38(2) and 40 of the Chin Hills Regulation, 1896 
(Regulation V of 1896), to the areaS specified in the 
schedule hereto annexed, in the restricted and moflfled 
form set out below, n_1y s-

1. Where the Superintendent or the Depu'ty Coaoiasioner 
of any area specified in the schedule 1. satisfied that 
the presence of any person not being a native of such area 
is injurious to the peace or good administration of the 
area he may, for reasons to be recorded in writing, order 
such person to leave the area within a given time. 

2. Whoever, not being a native of any such area, dis-
obeys an order under clause 1 may, on conviction by a 
Magistrate, be pubished with i mprisonment for a terra 
which may extend to six months or with fine which may 
extend to &.1,000 or with both. 

3. The Local Government may revise any order passed 
under clause 1. 

4. No order made under clause 1 shall be called in 
question in any Civil or Criminal Court. 

SCHEDULE. 

The North Cachar subdiviSion of the Cachar district, 
the Garo Hills, the Khasi and 3aintia H11l&, tie ~garb 
Frontier Tract in the Lakhimpur district, the Naga Hilla, 
the Mikir Hills Tract in the Nowgong district .and the 
Lushai Hills district. 

, 

By order of the Lieutenant-Governor, 
J.f. GRUN ING, 

Secretary to the Government of Eastern 
-kAgal and Ass_. 

IIontd ••• 3/P. 
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No. 84~-46P., dated Shillong. the 18th 
October 1911. 

Memo. by- The Under-Secretary to the Government of 
Eastern Bengal and Assam, Revenue and 
General Department. 

." 

A cOJ?Y of the 
copies,is forwarded 
Oi~trict. _ 

foregoing notification, with 10 ~pare 
to the Commissioner, Assam Valley 

Surma Valley 
an Hill Districts, for information. 

No. 70. 

NO. 7530G., dated Gauhati, the 6th December 1911. 

Memo. by - The Coanissioner, Assam Valley Districts. 

Copy of the following forwarded to the Secretary 
to the Government of Eastern Bengal and Assam, Revenue 
and General Department, with the recommendation that the 
ikir HIlls Tract 1n the Sibsagar district may be included 

i n t he schedules referred to by the Deputy Commissioner. 

~ A.- Enclosur~ (1) to Progs. No. 10. -7 
No. 6lOCrl., dated Sibsagar, the 18th November 19110 " 

from - Babu RAJA1'U KANl'A RAY DASTIDAR, M.A., M.R.S.A., 
FR., Met. Soc. (Lond.) Senior Extra Assistant 
Commissioner in charge af the Deputy Commissioner's 
office, Sibsagar. 

To - The Commissioner, Assam Valley District •• 

41th reference to your memorandum No.6939-4~., 
dated the 30th October 1911, forwarding copies of Notifi­
Cations Nos. 7S3P. and 784P., dated the 9tb October 
1911, regarding extension of section 144, Crim1nal Proce­
dure Code. and sections 2.2, 23, 38 (2) and 40 of the Chin . 
Hilla Regulation (Regulation V of 1896). respectively, to 
certain areas as specified 1n the schedules annexed there­
to, I have the honour to point out that the Witi.%' Hilla 
Tract 1n the Sibsagar district should be included in the 
schedules. 

r .A~\ "'?C?; l 0 ;c.r ~ b " 

~~ ltb\\ " j 

Contd ••• 4/P. 
~ -

' j 

-~, 



••• 4 ••• 

No. 71. 

No. 16P., dated Ramos, the 9th January 1912. 

from - The Hon'ble Mr. J.f.GRUNING, I.e.S., Secreta.ry 
t o the Government of Eastern Bengal and Assam, 
Revenue and General Department. 

To - The Secretary to the Government of Indi., 
Fo~ei9n Department~ 

I am dir (: cted to invite a r ef er gnce to Mr. Gould's 
l et t er No. 17626.B., dated the 22nd September 1911, on the 
subject of the conduct of Dr. Fraser of the Welsh Calvi­
nistic Methodist Foreign Mission in the Lushai Hills and 
t he nec~ssity of obtaining special powers for the Local 
Government to deal wi t h s1.lch cases. By an oversight which 
t he Lieutenant-Governor regre ts the tracts in the schedule 
attached to the notification forwarded with my letter 
No. 45-C.G.T •• dated t he 17th August 1911, do not include 
the portion of the Mikir Hills which is comprised in the 
S ibs agar di str ict and to which i t is expe dient that the 
noti f icati on should apply. His Honour trusts, therefore, 
t hat t he s anction of t he Government of India may be accorded 
t o t he amendment of the schedule by the substitution of the 
words ttthe Miki r Hills Tract i n the Nowgon g and Si bs agar 
di stri cts" for the l: .. crds "the Mlklr Hi lls Tract in the 
Nowgong district.-

No. 72. 
No. 140E.B., dated Calcutta, the 16th 

January 1912. 

From - The Deputy Secretary to the Government of India 
1n ~he Foreign ,Department. 

To - The, Secretary to the Government of Eastern Bengal 
and' Assam. Revenue and Geilerd. Department. 

I am directed to acknowledge the receipt of your 
letter No. 16P., dated the 9th January 1912, re~est1ng 
s anction to the inclusion 1n the schedule attached to the 
notifications forwarded with your letter No. 4~.G.T., 
dated the 17th August 1911, of the portion of tbe Mlk1r 
Hilla i1tuated in the Sib.agar district. 

2. In reply, I am to say that the Government of India 
sanction the amendment of the Ichedule In question by tbe 
&ubsti tution of the word. -the tUt1r Hills Tract in the 
Nowgong and Sibsagar districts· for the word. ·the Miklr 
Hills Tract in the Nowgong district.- • 

••••••• 

&.o.Jp ~ 

l Ii: 

1 



GOVERNMENT 
0' 

E ASTERN BENGAL AND ASS#IA. 

REVENUE DEP~TMENT -
NOT If ICAIION. 

The 9th January 1912. 

No. 46P.- In lines 2 and 3 of the $ch~dul •• attached 
to Notifications Nos. 783P. end 784P., dated the 9th 
October.1911, published in Part II, pages 1831 and 1832 
of the Government Gazette of the 11th October 1911, sub­
stitute the words -the Mik!r Hills Tr,et in the Nowgong 

nd Slbsagar districts- for the ~ord. -the Mikir Hills 
Tract in the Nowgong district.-

Sy order of the Lieutenant-Governor, 

J. F. GrlUNlNG, .: _ 
Secretary to the (iov~rnmP.nt of ii'astern Bengal and 

Assalft. 

No. 

Copy of the foregoing notification forwarded to 

No. 74. 

No. 127-81., dated Daeca, the 28th February 1912. 

Memo. by -~ The Under-Secretary to the Government of 
Eastern Ben~al end As~am, Rev~nue and General 
Department. 

A copy of the foregoing notification, together with 
~ spare c~ples. is forwarded to the Commissioner, . 
10 
Surma Yalley and Hill Dl1triet •• for information, 
Assam Valley District 
with reference to hit memorandum No, 753QG,. dated 
in cont~nuatit~~ O:t~hfi: e~:'b!.~~J __ moran_dWl 

No. 84~44P;; and 845- 46P •• ~dafec the lStll- October 1911 • 
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